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Before the National Green Tribunal, Eastern Zone Bench, ’(\Qb/ ’
Kolkata

Original Application No. - 123 of 2022/EZ
Srikanta Kumar Pakal &
another.
...Applicant.
-Versus-
State of Odisha & ors.

....Respondents.

Counter affidavit on behalf of the Bhubaneswar Municipal
Corporation,Respondent No. 4, above named.

I, Sri Vijaya Amrut Kulangesy aged about 45 yteﬁrj§, S/o Amrut
Kulange, at present working as Commissionér, Bhubaneswar
Municipal Corporation, District-Khurda<do hereby solemnly affirm
and state as follows;

. /

1. That, I have gone through the application filed by the
applicants before the Hon’ble Tribunal and also gone through the
order dated 09.09.2022 passed by this Tribunal. I am otherwise
acquainted with the facts of the case and the connected official

records.

Yy

2. I am at present working as Commissioner, Bhubaneswar
Municipal Corporation and have made myself acquainted with the -~
facts and circumstances of this case and competent to affirm this 5
affidavit.

%3 That I have read a copy of the application purported to have
affirmed by Srikanta Kumar Pakal, the applicant herein (hereinafter
mentioned as the “said application”) and on perusal of the same, [
have understood the purports and contents thereof. | have been
advised to deal with and/or traverse only those allegations of the
said application which are material for proper adjudication of the
case, which I hereby do, save and except what are specifically
admitted herein all the statements made in paragraphs of the said
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applications are denied and as if they have been traversed in
seriatim.

4, That, in the above application the petitioner has alleged that
the water body namely Nayapalli Haja in Nayapalli Mouza of
Bhubaneswar Municipal Corporation area and natural drain no.10
have been encroached upon and prayed for restoration of 7 acres of
water body Nayapalli Haja and remove the illegal obstruction/
structure raised over therein etc.

o That the Hon’ble National Green Tribunal, Eastern Zone

Bench, Kolkata, by order dated 09.09.2022 was pleased to direct the

State Respondent to take appropriate action on the visit note of Vice
Chairman Bhubaneswar Development Authority (BDA)-cum- ———
ommissioner, Bhubaneswar Municipal Corporation (BMC)dated
5.07.2018 of the original application and disclose in their affidavit

egarding what steps have been taken in this regard.

That it is humbly submitted that, answering respondent
hasalready taken the following steps as referred in the letter of the
Commissioner, Bhubaneswar Municipal Corporation-cum-Vice
Chairman, Bhubaneswar Development Authority dated25.07.2018 L

£

2under heading ‘A’in compliance made in letter of the Vice
Chairman, Bhubaneswar Development Authority—cum-
Commissioner, = Bhubaneswar Municipal Corporation
dated25.07.2018the channels which passes through Behera
Sahi and Bhoi Sahi has already been widened within the
available width of the road accommodating the existing
sewage pipe line. The deck slab of the drain is being used as
the road surface. The details of the drain work from down-
stream of ISKON up to main Drain No.10 near The World as
detailed below are being completed.

a) with regards to observations on Drainage issue in point§

SL. DRAIN FROM & UP TO LENGTH VENT CATCHMENT
NO. OF DRAIN | SIXXE AREA
IN MTR IN MTR
1 From Reliance fresh up to | 566 1.80X 1.50 | All the run-off
Damayanti Apartment via passing through
Bhoi Sahi ISKON Syphon
(NHALI)
3R RABINARAYAR-ATHARY
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2 Damaynti Apartment to | 347 2.0X2.0
Mangala Mandir
3 Mangala Mandir to Traffic | 695 2.0X 2.0
Squaare
4 Trffic Square up to Main | 155 2.5x2.5
Drain No.10
5 Drain on Left side of| 325 1.2X 1.4
culvert through Mixture
Gali & up to Damayanti
Apartment.

6 Miture Gali Square upto | 70 0.9X 0.9
Behera Sahi drain
Mamtaz Alli High School | 140 1.4 X 1.40 | Run-off  coming
up to Nilkantheswar Tnk from Nayapalli
Area

Nilakantheswar Tank up | 180 2.50 X
to mouth of Main Drain 1.50

No.10 Near nayaplli Haza
Downstream of Haza from | 190 1.20 x 1.20
Mngala Mandir upto main
Drain No-10

10 | Upstream of Haza in |95 1.5x 1.50
between Nilakantheswar
Tank & Nayapalli Haza

11 Nayapalli Area to Drain | 200 1.00 x 1.00

near Haza

12 | Behera Sahi Square to| 70 1.2x1.2 Run-off  coming
Drain t upstream of Haza from part of
via Radhjrushna Temple ISCON area

b)  with regards to observations to Point No. 4,made in letter of
the Vice Chairman, Bhubaneswar Development Authority—
cum-Commissioner, Bhubaneswar Municipal Corporation
dated25.07.2018, it is humbly submitted that the drain in
front of Radharani Apartment has already been constructed._\)
(Drain No.1).

c)  with regards to observations on Point No. 5 made by the Vice

Chairman, Bhubaneswar Development Authority—cum-

Commissioner, Bhubaneswar Municipal Corporation in

_ letter dated25.07.2018 , it is humbly submitted that there is
IR RABINARAY e existing drain from Bhoi Sahi Chak to Mamataz Alli High {-\
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School and a drain has been constructed from Behera Sahi
Chhak to Nayapalli Haza via Radhakrishna Temple (Drain
No.12).

d) With regards to observations on Point No. 6 it is humbly
submitted that Drainage Division of Bhubaneswar Municipal
Corporation (BMC) has constructed the network of drains in
different sizes from Krishna Tower to The World and Mamtaz
Alli High School up to Nayapalli Haza as shown in the
diagram (Drain No.1 to Drain No.12).

e)  with regards to observations on Point No. 8, made by the Vice
Chairman, Bhubaneswar Development Authority—cum-
Commissioner, Bhubaneswar Municipal Corporation in
letter dated25.07.2018, it is humbly submitted that from
Nayapalli Haza up to Vidyut Marg as per Comprehensive
Development Plan (CDP), the Survey has already been
completed and the process is going on for land acquisition.

S x>~ f) with regards to observations on Point No. 5, made by the
Vice Chairman, Bhubaneswar Development Authority—cum-
Commissioner, Bhubaneswar Municipal Corporation in
letter dated25.07.2018, it is humbly submitted that after the
land acquisition estimates will be prepared and submitted
for approval, network of drainage system has already been
developed as per the feasibility and the sketch of such
network is annexed herewith as ANNEXURE-A.

g)  with regards to observations on Point No. 1 under heading
‘B’ on, of the Letter bearing no.30/M.C, of compliance made
by the Vice Chairman, Bhubaneswar Development
Authority-cum-Commissioner, = Bhubaneswar  Municipal
Corporation in letter dated25.07.2018 on the issue of Wet
lands and low lying areas it is humbly submitted that the
rejuvenation work of Nayapalli Haza has already been taken
up under Odisha Urban Infrastructure Development Fund
(OUIDF) Scheme for an amount of Rs.3.70Crores.

The photocopy of Work order No.28884 dated
28.04.2021 is annexed herewith and marked as
ANNEXURE-B.
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h)  with regards to observations on the visit note made by the
Vice Chairman, Bhubaneswar Development Authority—cum-
Commissioner, Bhubaneswar Municipal Corporation in
letter dated25.07.2018, a field verification programme was
chalked out and also carried out under the supervision of
South West Zone, Bhubaneswar Municipal
Corporation(BMC) taking the official of General
Administration & Public Grievance Department, Govt. of
Odisha, Bhubaneswar Development Authority(BDA) and
Bhubaneswar Municipal Corporation(BMC), from which it
was found that though in Sabik ROR the Nayapally Haza
Area is mentioned as Ac. 7.000 dec in Hal ROR it is Ac.
6.359 dec. Out of this total area ,Ac. 0.,200 dec. is in the
name of private person namely Parbati Mohanty having
Kissam Jalasaya and an area of Ac.0.098 dec. is encroached
by a religious structure and around Ac.1.518 dec. is in name
of General Administration& Public Grievance Department as §
Adi Gharabari Road in Kissam. Likewise channel of drain %

No. 10 has been verified in the flied and the encroachment
points have been identified by the Drainage Division of BMC.
The photocopies of land record (ROR) are annexed
herewith and marked as ANNEXURE-C. L
7. That, it is humbly submitted that, since the encroachmentj
over Nayapalli Haza, water body and relating drain no.10 are much
in number and BMC has no such logistic to remove the enforcement
for making it encroachment free, it has requested Bhubaneswar
Development Authority vide Letter No. 12812 dtd.11.02.2022for
conducting evection program under Central Enforcement Monitoring
Committee (CEMC), which is yet to be taken up by Bhubaneswar
Development Authority (BDA). However, some part of the
unauthorized occupied areas adjoining to Nayapalli Haja has
already been evicted by the help of Enforcement Team of
Bhubaneswar Development Authority (BDA) and Bhubaneswar
Municipal Corporation (BMC).
The photocopy of the letter no.12812 dated 11.02.2022 is
annexed herewith as ANNEXURE-D.

8. That, the Bhubaneswar Municipal Corporation by its Drainage
Wings is taking all its measure steps for development of Nayapalli
Haja which is in process.

3R| RABINARAYAN ACHARY .
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9. That it is relevant to mention here that on the self same cause
of action and self same property which is the subject matter of
Hon’ble Tribunal, a suit is pending before the Civil Judge (Senior
Division) Bhubaneswar vide Suit No. 1450/2021 filed by Pitabas
Rayaguru and 13 others all are residing at Hal Khata no.1176,
Sabak Plot no.528/722, Nayapalli, Bhubaneswar, Dist. Khurda,
odisha.

The photocopy of the said Civil Suit and I.A. petition are
annexed herewith as ANNEXURE-E.

\\LO. That this answering Respondent No-4, Bhubaneswar
Y( unicipal Corporation(BMC) craves the leave of this Hon’ble

ribunal to file further affidavit if necessary for proper adjudication
#of this case.

11. In view of the above facts indicated herein above, it is
respectfully submitted that this answering respondent no. 4 shall
abide by any order or direction, passed by this Hon’ble Tribunal.

12. The statements made in paragraph 1 to 09 are based on
information derived from the record which are usually kept and
maintained by the answering respondent in the ordinary course of
business and which I believe to be true and rest thereof are my
humble submission before this Hon’ble Tribunal.

Prepared in my g{ﬁce
[ 7
Aci‘ag / Depduent
\ P
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Date ..55: 4 503!
.';‘c’f No. XXXXX.y (Drainage) 1432019 WORK ORDER
Abhipsha Mohanty
Plot No, L-1/342, Phase-i1],

Umuduma H, B, Colony, PS, Khandagiri,
Bhubaneswar,l)ist. Khordha,
Mob: 7008565364,

e-mail; praveenmohanty89@gma;1,com e
Sub: Acceptance of A i

Agreement and ‘ - i i i :
amounting 1y 4 g issue of Work Order for the work- “Reclamation of Water Bodies, Nayapalli Haza”
GST 12%),

(Rupees Three crore thirty six lakh fourty five thousand and seventy eight) only (With
Sir,

is accepted by BMC and assigned as Mﬁnicipal

PS 1o start and execute ti_me work after getting the detailed alignment of the work from the Assist

?utam Chandry Das, Drainage Division of Bhubaneswar Municipal Corporation, Bhubaneswar

1on of the contract and treqs this as Work Order,

T’k;z {iege %f wntten order 1o commence the work is )] 4. 2091 and the stipulate  period of completion s

\_f:___r_,ﬁi L] (180 days) as per the accepted agreement, The progress of the work should be proportionate with the time.

rou wil pieast_: make arrangements of tools & plants/ and labour etc, whenever necessary for
timely completion,

smooth execution of the work and its

Agreement
- ‘ ant
Ve Engineer Sri G = err:n
lhevanouslerms&condit o

A program of work must be submitted to this office with certificates of coricer
of receipt of this work order and You are reque,

: sted to follow the programme
natice of the undersigned. You are g

ned Junior Engineer / Asst, Engineer within sev
50 requested to take pho
(3) after exccution.

serupulously. Any difficul

en days
tograph of work in3 stages fe. 1) be

ties should be brought to the
fore execution (2) during execution

A Site Order Book duly centified by the AsstExecutive Engineer

on the books by appropr

iate authorities should be teported every

I'Executive Engineer should he maint
week will be trealed as Nil.

ained. The true copy of orders
week to this office for confirmation W

vithout which the work for that
Any legitimate hindrance as per the coniract by the department should e re

office within one week of commencement of hindrance without

ported to this office by Resistered Post 50 a5 to reach th
Mecessary extension of time will be granted for

1S
which the Corporation in this regard will accept no responsibility.
considering the merit of the case,
The Labour rules, fair wage clauses and other instructions from time

1o time with codal provision to be strictly followed.
Before commencement of the work youare requested to display a transparency Board positively,
Please acknowledge receipt of this letter.

’ Encl: Certified Copy of Agreement,
1

Yours faithfully,

DRAINAGE DIVISION
BHL

IBANESWAR \\-]UNi\Cﬂ)r\L CORPORATION
T
=

DRAINAGE DIVISION

BHUBANESWAR MUNICTPAL CORPORATION
3

i i Kumar Dash, Assistant Engincer
Copy together with copy of the accepted agreement forwarded to Sri Saptosh Ku ’ 4

d  Sri Goutam Chandra Das, Asst. Executive Engineer, BM.C/IT,PMU,BMC for information with a request to upload the
an vi 3 f ’
same in BMC website.

AN
EXECUYIVE ENGINEER
DRAINAGEDIVISION .

?HUBA.\’ESWAR MUNICIPAL CORPORATION

L///" 5

Copy to G.A Department for information for information and necessary action,

y
N

{ i)
L L
EXECUT] NGINEER
DRAIN.\\GEQW[SlON ) ‘
BHUBANESWAR MUNICIPAL CORPORATION
3

= o
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Schedule 1 Form No.39-A .
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BLANK SPACE FOR STAMPING

236 gRI9e QIAS :22/07/2014
R Iy CIRG :01/04/2015

ugia gorl §aIe 665,654l

259/0122022

Cettified toé@rue Capy
s

Add!. Tahasildar, Bhubaneswar
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Khatiyan
Mouza: Nayapalli Tahasil:Bhubaneswar
Police Station: New capital Tahasil No:
Police Station No:1 District:Khordha
Name of Owners & S| Nos Odisha Govt Khewat Nol
1)Khatiyan’s Sl no. 129%

L] r N
2)Placename,Father’s name,Caste Parvati MohantyHusband,Batakrushna Mohanty,Jatin
& Home kumar Mohanty,Ranjit kumar Mohanty,Sujit kumar

Mohanty,Ajit kumar Mohanty,Sujata Mohanty,NlraJa Bala
Mohanty,P.Batakrushna
Mohanty,Caste:Karana,At:Nijagaan

3) Satwa | Sitiban

4) Watertax Property | Sesh | If there is any | Total | 5)Details of
Payment nistara sesh or periodically land
other sesh Revinew
260 970 0-00 6

6) Special remarks if
any

BLANK SPACE FOR STAMPING
Last date of publication-22.07.2014
Date of tax fix — 01/04/2015

L |

National information center 15/11/2019
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Addl. Tahasildar, B
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%atiyan's Sl No.
1274

District:Khordha

Plotno.& Chaka’s | Kisam& List of Explanation

Name Plots Taxes | List Rakaba Remarks
7 8 9 0 11 12

1157/4401 Gharabari 200 | 0.0809

1 Plot 200 | 0.0809
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#1/n)

JOINT ENQUIRY REPORT
To

Deputy Commissioner,(South West Zone)

Bhubaneswar Municipal Corporation
Sub: joint enquiry report on Mouza Nayapalli Haj
Sir,

As per your order joint enquiry is made by the filed staffs of General
Administration Department, Bhubaneswar Development Authority and
Bhubaneswar Municipal Corporation. While as per Map, & sabik khatian the
Nayapalli Haza has recorded Ac.6.395 dec. The comparative statement is
enclosed separate sheet. Out of Ac.6.395 while jalashray is exist over an area of
Ac.4.677 and an area ac.1.518 is recorded in the name of General administration
department, Govt. of odisha. Apart from this Ac.0.200 area kisam jalasraya is
recorded in the name of Prabati mohanty W/o. batakrushna mohanty . The
temple sani is situated over plot n0.934/4392 and 934/4397 out of total area
Ac.0.098 found encroachment which is showrn in the sketch map.

Sd/- Sd/-
P.K.Prusty R.l. G.A.Depatment,
15.11.2019

Survey asst.(SWZ)BMC

Sd/-

Amin,BDA
Sketch map enclosed.
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29 (A)
Details Of Sabaka Hal
SI No. Mouza Khata No. Plot No. Kisam As per total | As per | Tenant
area of | total area
Khatiyan of Map
Rakaba Rakaba
1. Nayapalli | % Q4 355 POND AcT.000 | Acb-395 CovEeRs
TNMENT
Hal
Sl no. Mouza Khata No. Plot No. Kisam Rakaba Tenant
1 Nayapalli | 3293 1155 Jalayasaya- | Ac 3.937 | GeneralAdministration
2 Dept.
2 -do- 1155/4555 | Rasta Ac 0.445 "
1156/4604
3 i " Patita Ac 0.298 i
1157
4 " g Jalasaya-2 | Ac 0.743 "
1157/4414 _
5 " " Gharabari | Ac0.125 "’
934/4397
6 n ” n AC 0-050 ”n
934/4398
7 ” n " Ac Ol040 ”
934/4392
8 " o " Not Ac 0.050
Accounted | Ac 0.197 "
0.247
953/4605 | Patita Ac 0.075
9 i " Not Ac 0.088 "
accounted | Ac0.163
10 i ” 1158 Aadi Ac 0.150 | Covered with road
1154/440 Parvati Mohanty,Husband:
11 " 1274 1 Jalasaya Ac 0.200 | Batakrushna& Gher
Total Ac 6.395
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Nates above.

ggm_g_ﬁlp;?i and 3 of the Proceedings under reference may kindly he seen.

er the sald
As p proceedings, BMC shall Implement the Restoring Bluew/ays project along Drainage Chanrel ')

7 and BSCL shall implement the same project along the Drainage Channel Ho. 10

further It Is to clarlfy that Waterfront Promenade project
implementation.

In connection to the above, BSCL shall implement the following projects:

1. Restoring Blueways project (in convergence with BMC)

nd Il region of the Natur

shall be taken up entirely fiy

-
BsCL

for

4l Drainage Channel

»  BSCL shall take up the work proposed in the Lake Zone | 3
from Bidyut Marg area to Janpath arez. The

No. 10 admeasuring to 1.70 kilometers approx. starting
6 cr. and the same shal

total project cost in this regard is estimated at Rs. 16.8
CITIIS Grant,
g Drainage Channel No. 7

»  BMCshall take up the work proposed alon
d is estimated at Rs.

to Lewis Road. The total project cost in this regar
cr. shall be secured through BMC and the rema
Grant.

2. Waterfront Promenade project

o BSCL shall implement the Waterfro
the Natural Drainage Channel No. 10 admeasuring

Centre (erstwhile NICCO Park). The total project cos
3.70 cr. shall be secured through BDA (CIDF) and the remaining R

The above matter is detailed in the tabulation bela

starting f
44,65 cr.out of which, Rs. 1

ining Rs. 28.03 cr. shall be met through the CITIS

nt Promenade project as proposed in
to 800 meters approx. a
t is estimated at Rs. 2170 ¢

| be met through the

rorn Ganga Nagar Basti

2.62

the Lake Zone | region of
nd falling inside BDA City

w and the map showing project locations is pla

r. out of which, Rs.
5. 18.00 cr. through CITIIS Grant.

ced for kind

reference.
I e
project Location Project Finances E\M}__ﬁ_mu |
BDA .
S. j ct
project | start | end Total Project | BMC | coneibutio | CITHS Grant il
No Descripti \ , Cost Contribution ; Implementi
Name Locatio | Locatio . n Amount in
on {CAPEX only) Amountin , ng Agency
n n s Amount in Rs.
Amount in RS Rs.
I s PR Rs
) Droinage | Ganga Lewis
Restoring 40,64,92,892. 12,62,14,736. 28,02,78,155.
alGEwaGE Channel Nagar Road 00 20 30
¥ | No.7 i Basti area ) BMC
Sub- Total 1 (Amount in Cror
ub- Total 1 (Amount in Crores) 40.65 12,62 . 28.03
. Drainage
Restoring | oy eg' 16,85,45,833. 16,85,45,833.
Blueways 00 00
No. 10 BSCL
Sub- Total 2 {Amount in Crore
b °) 16.85 : ; 16.85
Waterfro ’ A
nt Drainage | Bidvut | 1, oo | 21,70,00,000
3 Channel | Marg p ,70,00,000. 3,70,00,000. | 18,00,00,000.
Promena | o 1g h area 00 0o 00
de ' Alee BSCL
Sub- Total 3 (Amount in Crores)
21,70 3.70 18.00
Grand Tota! {Amount in Crores)
79.20 12,62 3.70 |. 62.88

The above matter is placed for kind perusal and further orders.

Submitted.
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ABSTRACT

» Nayapali Haza Area (sabak)-Ac 7
-Ac 7.000 decs.
» As per field Ac6.395 decs. ) S

» Out of Ac 6.395 Decs Haza Area as per Kissam

» Jalasaya Kissam land encroached by Sani Temp

» Jalasaya Kissam land recorded in the name of Parb
decs(as per ROR).

» Area Ac 1.518 decs recorded in the name
Adi, Road, Patita, Gharabari, which is part of Haza A

Present Situation

The details are given below: -

-Jalasaya,
le Ac0.098 decs.

ati Mohanty, are

of GA Department as classific
rea as per Hal - record.

Ac 4.677 decs.
a Ac 0.200

ation -

r_—/_lv— -
Mouza Plot No. . Kissam Area in decs
1155/4555 Road
1156/4604 Patita Ac0.298 decs
1157/4414 Gharabari Ac0.125 decs
034/4397 Gharabari Ac 0.050 decs
934/4398 Gharabari Ac0.040 decs
934/4392 Gharabari Ac 0.247 decs
Nayapally (Out of Ac 0.247
decs only Ac 0.050
decs recorded in
the name of G.A
Deptt.
953/4605 Patita Ac 0.163 decs
(Out of Ac 0.163
decs only Ac 0.075
decs recorded in
the name of G.A
Deptt.)
L 1158 Adi Ac 0.158 decs
TOTAL=| Ac1.518 decs
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Mouza:Nayapalli

AN

Khatiyan

Tahasil:Bhubaneswar

Police Station: New Capital Tahasil No:
POLICE Station No: 1

District:Khurdha

Name Of Owners & S| Nos

Orissa Govt No.1

1) Khatian’s SI No

3293

2)Place name,Father’s Name,Caste&

Department Of Expenditure

Home
3)Swatwa i
. If there is any nistara ot 5)D.e'c§'ils ﬁf .
WaterTax TOPerty | sesh | sesh or other sesh otal | Periodically Lan
At Revinew

6) Special remarks
if any

Date of tax fix 4.01.2015

L

Last date of Publication 22.07.2014

BLANK SPACE FOR STAMPING

National Information Centre 15/11/2019 01:11:44 IP:10.172.0.71
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e ega Sallaty
Boaa | @anB |§eadr @ atalal]
QT e sedl]  6oled . Q. ELGR 189y
7 8 9 1[0 K 12
alala)
1155 |GRI89 @@ Il 3 934 1.592
1156/460
4
QAR Ao 0 208 0.1206
1157  |9R1468 99 Q@ 0 743 0.3007
934 ARG 0 150 0.0607
g1
aRIQElT
OIgUeT1
934/4299| QQQIG | & Qe 0 225 0.0911
934/4392| QR | Qa8 F 0 50 0.0202
934/4397| QQQIG | Q9 B8R 0 50 0.0202
934/4398 | QAQIR | Q9 6 A} 0 40 0.0162
1155/455 \
5 QY 0 445 0.1801
1156/460
4
AR ol 0 298 0.1206 .
953/4605
QAR ) 0 75 0.0304




As(h)

KHATIAN NO:
3293 Mouza:Nayapalli District:Khurdha
List of
Plot No& | Kisama & | Explaintation
chaka Plots List Rakaba
name Taxes Remarks
D: Hector
ik 8 9 0 11 12
1155 Jalasaya2 Chandan 934 1.592
Lake
1156/460
_4
Nayapalli | patita 298 0.126
1157 Jalasaya2 Lake 743 0.3007
934 Gharabari | Sri Palabuni 150 0.0607
Godess Place
225 0.0911
934/4299 | Gharabari | Ghara&Bari
934/4392 | Gharabari | Ghara&Bari 50 0.0202
934/4397 | Gharabari | Ghara&Bari 50 0.0202
934/4398
Gharabari | Ghara&Bari 40 0.0162
1155/455 Road 445 0.1801
5
Nayapalli
1156/460
4 Patita 298 0.1206
Nayapalli
75 0.0304
953/4605 Patita
Nayapalli
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4 (A)

Khatiyan
Mouza:Nayapalli Tahasil:Bhubaneswar
Police Station: New Capital Tahasil No:
POLICE Station No: 1 District:Khurdha

Name Of Owners & SI Nos Orissa Govt No.1

1) Khatian’s SI No 3293

2)Place name,Father’s Name,Caste& | Department Of Expenditure

Home
3)Swatwa

If there is any nistara 5)D_eta.ils of
4)payment | WaterTax Property | sesh | sesh or other sesh Total gz:"ii‘i';au‘/ Land

6) Special remarks
if any

BLANK SPACE FOR STAMPING

Last date of Publication 22.07.2014
Date of tax fix 4.01.2015

National Information Centre 15/11/2019 01:16:13 IP:10.172.0.71
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Khatiyan
Mouza:Nayapalli Tahasil:Bhubaneswar
Police Station: New Capital Tahasil No:
POLICE Station No: 1 District:Khurdha

Name Of Owners & S| Nos Orissa Govt No.1

1) Khatian’s SI No 3293

2)Place name,Father’s Name,Caste& | Department Of Expenditure

Home
3)Swatwa
" If there is any nistara ol g}D_et;ils ;?f -
WaterTax FOPErtY | sesh | sesh or other sesh otal | Periodically Lan
4)Payment adleaiy

6) Special remarks
if any

BLANK SPACE FOR STAMPING

Last date of Publication 22.07.2014
Date of tax fix 4.01.2015

National Information Centre 15/11/2019 01:16:13 IP:10.172.0.71




115/2019 o U\'g -BHULEKH || QUISHA:.

9GeR

i

“holalh A nic infSRoRBack Uni.aspx




A8 (»)

1158

Adi

‘ Adilake

125

0.0i’




REREeTFAVE L]

Scheduic [ Form No.39-A

661G REUdR]
2iel Faadsim
219 99 1

— 99 -
SR
@é@@ : Q659

¢eda Kga ;.
SRl 6HK

FATIOE QIF1 6 63419 Q1 YGUNR GEe 999

3E¢I ARRIQ 6T A 1

) 99 9ER 9gQ

1274

) IR QIE1, d9ia 1. 918 8 9Iagie

QIS F21F Y1: 6QR F2IE, $F9 gFIa A213, ABO GAIR 213, 456 grIQ A9I3,
2HE QAIR 1213, QRIGI A2, Fas QIR 71213 J: 9948 A91E SI: 98¢ 9F: Sad]

1) 9Q aoele

AT

el

GLlQ 699 8 2RYIRY
3ele] R el
699 9T FF ag

5) YESRFNIR WUKEIR TS

1) 684G ¢

3.60

2.70 6.30

) G698 Gt 96 @F el

IR0 gRISe QIR - 22/07/2014

6 I QIa - 01/04/2015

BLANK SPACE FOR STAMPING

QLI IO TS 688 15/11/2019 01:11:44 IP :10.172.0.71

7



aq (h)

Khatiyan SI No. 1274

Mouza:Nayapalli

District:Khordha

Rakaba Remarks
Plot No & Kisam & List of explaintation
Chaka’s Name Plots Taxes List
A. |D Hector
7 8 9 1 0 11 12
1157/4401 Jalasayal 0 200 0.0809
1 plot 0 200 | 0.0809

National information center 15/11/2019 01:11:54 1P :10.172.0.71
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Khatiyan SI No. 1274

Mouza:Nayapalli

District:Khordha

Rakaba Remarks
Plot No & Kisam & List of explaintation
Chaka’s Name Plots Taxes List
A. | D. Hector
7 8 9 1 0 11 12
1157/4401 Jalasayal 0 200 0.0809
1 plot 0 200 0.0809
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(?m‘ Bhubaneswar Municipal Cor i

o

L~ Telephone D671 21383 TAX 067 R RN RET
A Femal I mifo @ bine pov i, Web bune o

Refl No, :BMCA.and-1.)
( S A )f'/f.' ! J

/

Fetter No, | <% |2 /. Daled, ]/ /"” /’ 6.2 4

To,
The Addl. Commissloner - CUM-Membaer Enforcernent.,,
BDA, Bhubancswar, Akash Shova Building, Sachlvalaya Marg,
Bhubancswar-751001, Odisha.

Sub: Regarding demolish of illegal and unauthorized construction In Mouza-
Nayapalli, Bhubancswar,

Sir,

With reference to the subject cited above, 1 am directed to say that, as
per the kind direction the Head Quarter Amin, BMC, RI, G.A&P.G Department,
Amin, BDA, Bhubancswar and Survey Asst., South West Zone, BMC made Joint
field inquiry Haza land In Nayapalll Mouza of Bhubaneswar Tahasil. The Joint
inquiry report disclosed that the land measuring an Area Ac0.098 decs in Mouza-
Nayapalli under Plot No-934/4392 and 934/4397, Kissam-Gharabari has been
recorded in the name of G.A Department but in the field, it is found that some
encroachments are there causing disclocation for renovation of the HAZA Pond

being executed by BMC,
It is therefore requested to take of eviction of encroachment of above

area under Mouza-Nayapalli through Central Enforcement Monitoring

Committee (CEMC) as per the provision of law.
Yours falthfully,

Encl: As above. e
. %’)ﬂ/

Deputy Commissioner (Land & Enf.)
Bhubaneswar Municipal Corporation
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i TR COURT OF CIVIL JUDGE SR. DIVISION, BHUBANESWAR
C.8,. NO-__| 148V j2021

Pitahas Rayagora and others --- Plaintifls

Versus
Bhubaneswar Development Authority and another --- Defendants

ADDRESS STATEMENT

1. Pitabas Rayaguru, Aged about- 55 years
Son of late Gopinath Rayaguru
2. Padmini Das Aged about-48 years
Wife of Chintamani Das
3. Santilata Pradhan, Aged about-53 years
¥y Wife of Ramesh Chandra Pradhan
\ @ © 4. Manasi Dash Aged about- 68 years
N 5% Wife of late Chalcradhar Dash
S. Ranu Mohanty Aged about- 51 years
- Wife of Smruti Ranjan Mohanty
6. Basanta Manjari Nayak aged about- 55 years
Wife of Gandharba Ch. Nayak
7. Sasmita Mgharana, Aged about- 40 years
Wife of Srikanta Moharana
8. Sushama Sahoo Aged about-50 years
Wife of Taruna Kuraar Sahoo
A Harelaushna Behera Aged about- 62 years
 Son of Late Mayadhar Behera
10, Prasangumar Ray, Aged about- 36 years
Son of late PitambarRout
11.  Ajaya Swain, Aged about- 54 years
Son of late Gandharba Swain
12. - Subasis Mohanty Aged about- 39 years
~ Son offArjuna Mohanty
18, Tulasi Sahoo Aged about- 40 years
Wife of Trinath Sehoo
14. Tapan Kumar Sahoo Aged about-32 years
Son of Late Chaitanya Sahoo
All are residing at Hal Khata no-1176,
Plot no-1071, sabak plot.no-528/722
Nayapalli, Bhubé.neswar,
Dist. XKhurda

f cd<le R“K"j’”“"’ Fudhormen  Sono

Padmini Dy : }}av&&fm @@P’W\

s &oally foblo PMLQM“\ _ " . &g
N CLs o
ANRL) o7 BY the plaintif

v rebenty ? ) % w}
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IV THE COURT OF CIVIL JUDGE SR. DIVISION, BHUBANESWAR

]

Rod

.;_}“

10.

11.

12.

C.8, NO-__[ Y <D

. Pitabas Rayagurit

Aged about- 55 years
Son of late Gopinath Rayaguru

. Padmini Das

Apged about- 48 yeﬁs
Wife of Chintamani Das

. Santilata Pradhan,

Aged about-53 years
Wife of Ramesh Chandra Pradhan

., Manasi-Dash

Aged about- 68 years

‘Wife of late Chakradhar Dash

. Ranu Mohanty

Aged about- 51 years
Wife of Smruti Ranjan Mohanty

. Basanta Manjari Nayalk
_aged about- 55 years

Wife of Gandharba Ch. Nayak

. Sasmita Megharana,

Aged about- 40 years
Wife of Srikanta Moharana

. Sushama Sahoo

Aged about-50 years
Wife of Taruna Kumar Sahoo

. Harekrushna Behera -

Aged about- 62 years _
Son of Late Mayadhar Behera

Prasan Kumar Ray
Aged about- 36 years
Son of late PitammbarRout

Ajaya Swain
Aged about- 54 years
Son of late Gandharba Swain

Subasis Mohanty
Aged about- 39 vears
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Son tli{f\] juna Mohanty (_\ cf
’ CAR
i Tulien Sahoo ok (E;"g_
.".;'rlfil liri Jral..l(.— 40 years UJ(\“\\_
Wile ol Trinath Sahoo g
I, Tapan Kumar Sahoo . j
“Aoed about-32 years );,,) !
son of Late Chaitanya Sahoo N (/‘é\ J
D
All are residing at Hal Khata no-1176, ,§J o Hé
Plot no-1071, sabak plot no-528/722 =
Noyapalli, Bhabaneswar, 5 % o8 :
Inst, Khurda --- Plaintiffs { VAR |
5 63
Versus R g A
() . OGN |
1. Bhubaneswar Development Authority i
Akash Sova Building, " .
Lok Seva Marg, Bhubaneswar ',

’ Represented through its Vice-Chairman

2. Bhubaneswar Municipal Corporation,
| Vivekananda Marg, Bhubaneswar

Dist. Khurda
Represented through its Commissioner --- Defendants

SUIT FORVE}Q@K@L?‘@ i ’i}?i? AND PERMANENT INJUNCTION VALUED
AT RS.55,000/- [RUPEES FIFTY FIVE THOUSANDS ONLY)

The above named plaintiff most respectfully sheweth:

SeS M jdo M onaiona

' v/
5.
Q
1. That, the plaintiffs having: common cause of action jointly SE
L
filed the present suit as against their common enemy in their ’;—* 2:;!
. L% s
respective individual capacity whereas defendants are being &~ ",&%’) &
8,
sued in their respective official capacity. {\3 ““z/, g
' W 23
\ N 03
2. That, the plaintiffs are the respective beneficiary ol Lhe & a0
property described under ‘the schedule A to N wherein  the
. respective plaintiffs have been enjoying the aforesaid :
property since the time of their respective fore-fathers in the $ 731
i :}'.J_ .,“\‘.f.
knowledge of whole world. o o
{(’_- ) 1 {\i
A Ty




= ’ @g‘."- 7 " l’“’)

That, as per R.O.R. Govt. of Qdisha, G.A. Department is the @” -
owner of the suit sc_:hedule property to which the same has CE §v
also bee:ﬂ adjudicated in the case of Basanta Manjari Nayak © /&“K‘“
Vrs-State of Odisha and others vide W.P.C. No-14516 of

2018 and 15967 of 2018 in the case of Prasanna Kumar Ray

VRs- State of Odisha, It is not the out of place~fo mention =< -

Q)n,)

¥y

s

e

here that the aforesaid two persons those are the two: Nos.

fﬂw

of plaintiffs in the instance case have also preferred the

DuriN tt\;\}g.,,
‘ \\‘-&f"‘n’?’]

" aforesaid writ application br::fore Hon'ble High court of
QOdisha. Hon’ble High court of Odisha vide order dt- 8.8.2018 g
and ’20 11,2018 respectively while citbp%crj of the afor Bsal%w<¢i_?
writ observed that Govt. of Odisha G.A. De’ca_rtmeni is the _  _
owner of the suit schedule property and beneﬁczary of the -

property cannot be dispossess unless until they are evicted

7))
@
AN

in due process of law.

o, That, by strength of that order’ the respective plaintiffs have

QeAne®
] /_‘,L_,.C;‘ﬁ'\/‘-"‘ }g-“:-ﬂbﬂ-—r

been enjoying their respective lands, which have been

il

: P’U;{zﬁ\ ﬁ?mhq\ oo,

described in the schedule of the plaint.

SoS
o S S,
?%:r«fuk""‘

5, That, when the matter stood thus, it is learnt that BMC
decided to install/constructon - of 5TPD capacity micro

composing. center over the entire suit schedule property.

'

Therefore BMC have also floated a tender for the aforesaid gl
work, It is also learnt that behind the back of plaintiffs, BMC é}) /§L
with the help of BDA have also selected a contractor namely = 5,8
Avirupa construction (Sri Biraja Prasad-Ray) of plot no- E;C ? i
436/1673, ~ Nuasahi,  Nayapall,  Po/PS-Nayapall, (_%; s %
Bhubaneswar, for constriiction of the aforesaid job. It is also %—Cﬁ LS

learnt that BMC on di- 17.3.2021 have also entered into an

agreement with the aforesaid contractor.

6. _ That, the letter of the BMC bearing No-20237, dt- 17.3.2021

a aplﬂf_\l ﬂj\ [N’y

b ol D

J4

?

b

I
Soatsl

addressed to the g:rontractor for construction of the STPD

f
ar0-

¥ 0k,
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GINe
=
capacity micro composing center over the suit schedule = 3,
e AL
property envisages direction was given fo the contractor by ¢
the BMC to complete the job by dt- 16.6.2021. s S
\ ) A9
CINE
. L - !
That, on the early part of June'2021 when it came to the - - f
lnowledge of plaintiffs about the act of the defendants, = !

A
k\cgq}
|

]

AL

violating the order of the Hom’ble High court they have

[>T}

disclosed the same to the contractor and coniractor

Vo,
QTJ'U‘"

Kertion Q,
N

‘3

withdrawn themselves from the spot.

oF & frni—2
oo

That, the plaintiffs those are the occupants of ward no-38 of
BMC, came to know ‘thg{, BMC has planned o install

micro composing center (MCC) in hal plot no- 528/3238,

i
S

khata no-1176, sabak 1n0-1071/722 in ward no-38. Due to - ‘
the above decision of BMC, plaintiffs strongly‘opposed such }E: { .
activities of BMC, The suif land along with the periphery of g Q\ ,
the suit are is close?y thick with residential population, All % E §
category of peoples are residing from the age of infant to old. S’ “A g
If the micro composing center will function the dumping of % ; :S
waste a lot of pungent smell will flow and we will suffer a lot % " i
like air polluton, water pollution and sound pollution. The ) {2
everybody health condition will be- spoiled and deteriorated

day by day. Plaintiffs strongly opposed the decision of BMC g”
in various sphere. The road is lying to the said plot is so jt,li '
narrow and closed end of the road, which is not possible to J‘c: ,g
pass two vehicle at a time. It is also inconvenient to the = g g
plaintiffs due to vehicular traffic. So far the road and drain & ‘; ,gL
have not been completed resulting rain and drain water are gﬁ % % '
not discharging and water logging tekes place for several. % 4 0

hours. The wastage water enter into the premises of

plaintiffs.

adhomn

i

This decision of BMC is violating the guideline of Govt. of

Odisha for construction of Micro compositing center. The

WW ;

agmi il D¢

N
F

pd{g@ e
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10.

3k

13.

(S

..-/OT/T’-W

&
ol

& g

o . S
guidelines are 500 meters from highway, 200 meter from CE )
residence inhabitants, public parks and water supply wells _%:

)
>

'

and 2000 meter from pond.

&

That, there are seventeen poor families, those have been .
residing since from 64 years in the said plot by constructing g‘?‘%
temporary houses. They are not rehabilated so far,- it is él’
believed to have degraded of democracy, instead of making 3 ;é?;mg
Nobel worl, BMC has decided to install a micro compositing é ;,g:_z%
center, which the BMC making the people fear rather thar ’*\éz f;j%

o
4

making the people safe.

i

That, the plaintiffs are the beneficiary of ‘the suit schedule %
property to which they are enjoying since the time of their ié
forefathers. In the mean time Govt., of Odisha headed by g -
- . a
Hor’ble Chief Minister of Odisha, have also taken a decision {:‘Zi 3 X
)
that persons those are residing over the Govt. land for along & er
distance Govt. will -settle ‘that land in their favour and —:—f gg
p- 8
accordingly land R.O.R. is also been published in their {t? ) @ !
b - . ‘j Fan '
. . . =L
names. The aforesajd decision of the govt. 1s now verge of X0
acted upon by the govt. so at this stage if the defendants by v
. ; y
using their official power will go for install STPD capacity, 5
rmicro compesing center then t he plaintiffs will be put mto «‘f I
irreparable loss and njury. (’ g
B 6) g'
That, the plaintiffs on a group along with other- local E“i\:' o —g{
. s . &
inhabitants on di-7.7.2021 approached to the defendants ;\}J C/\g
“not to go for installation of STPD capacity micro composing N CADZ X,
center but the defendants are in deaf ear. So in this
circumstances the plaintiffs have no other alternative than to
file the present suit, Hence the suit. ¢
£ 3
, ‘ | o g
That, the cause of action of the suit arose under different 3% S50
dates and lastly on 7.7.2021 when the approaché_d of the < f“%
. !
‘ wd S
3 0%
g d
SN Q-U;}

|




o I e
-~ Jog — ¢ A \{
s
) Qg
plainiifts have been negafived by the defendants fgra g
Ledalfation o 510D capacity micro composing center , & Q.
G e e qoeisdiction of this'Hon'ble court. OR Ifi _
c
I Fhiat, the sl heing the suit for permanent injunction it is H_%?Jj
g

cltied e 1R 55,000/ and advelorem, court fees is paid =

4
AN

horowith necordingly. g =
PRAYER % §

. ’ Ry ’:{@3‘%

i therelore prayed that your honour may graciously be pleased & gi%

Lt decree of permanent injunction be passed restraining the
detendants, their agents, servants to install 5TPD capacity micro

composing center over the suit schedule property.

Codnol

id’ﬂ.ﬂ._-f_/ﬁ'\-—u-%

Coul of the suit be awarded in favour of the plaintiff,

G M NAreosn e

Spemit
.5%1/w

Any other relief/s as deém fit and proper be awarded in favour of

the plaintiff.

i
7

And for which act of your kindness the plaintiff shall as on duty §
hound ever pray. 1 22@
. ‘J_!;{Q /?
- o
=z -
DBhubaneswar . By the plaintiff through % Y b
Date-:\Q{ w?*()’f (@'/ ? f__—; ‘é .
. % ¥
The advocate QQ ‘

SUIT SCHEDULE PROPERTY

SCHEDULE-A y ,fé

Hal Khata No-1176, Hal plot no-528/3241, Area Ac0.050 decimal, ‘ %0%\
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda. 3; e -
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Hal Khata No-1176, Hal plot no-528/3238, Area Ac0.055 decimal, é";’ g

- Mouza-Nayapalli, Bhubgneswaf; Dist. Khurda ' ] ‘-5‘
B - o3
I

—]oq - S

SCHEDULE-B

Ql 4

Hal Khata No-1176, Hal plot 1104071/7‘22, Area Ac0.050 decimal,

i

Fom KUy

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

Ak

SCHEDULE-C

!

=

—~r—
2
]

Hal Khata No-1176, Hal plot no-528/3240, Area Ac0,065 decimal,
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-D

o0

/£
e &

Hal Khata No-1176, Hal plot no-528/32%7, Area Ac0.067 decimal,

o nli
%/)
SN

f\{: B
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda 3.2 5
| ‘ .;.:éf g ‘é '
SCHEDULE-E < ¢ 2
: 3 g £
- AR -]
Hal Khata No-1176, Hal plot no-1071/722, Area Ac0.050 decimal, fj \%& R
Mouza-Nayapalli, Bhub aneswar, Dist, Khurda ég a4 §
: Q-

s
4

K

Vo

Hal Khata No-1176, Hal plot ne-528/3235, Area Ac0.068 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

g
}:, -
SCHEDULE-G st 3 o
Hal Kbata No-1176, Hal plot no-528/3236, Area Ac0.067 decimal, g g é v
Mouza-Nayapalli, Bhubansswar, Dist. Khurda ng *? qg fg
. & e
- 3 TE 4
B!kﬂhk‘dﬁaﬂjjid“ﬁ C; 3{1 0 (?
Q
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Hal Khata No-1178, Hal plot no-528/3239, Area Ac0.037 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

Hal Khata No-1176, Hal plot 1n0-1071/722, Area Ac0.050 decimal, -

Mouza—'i\layapdli, Bhubaneswar, Dist. Khurda
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SCHEDULE-K “
S e o~
| 5
Halb hatac o 1176, Hal plot no-1071 /722, Area Ac0.050 decimal, @)‘3K T~
Motz Mayapalhi, Bhubaneswar, Dist, Khurda, a
SCHEDULE-L Q%ﬂ-ﬁ
) , NI 2
Flal fhata o 1176, Hal plot no-1071/722, Area Ac0.050 decimal, T j
favea Phoyapndln, Bhubaneswar, Dist. Khurda m:-j ? é
. ’ RN &
AT AT TV R AA S ? -3
BCHEDULE-M :3: J §
3 d
Hab B Moo 1170, Hal plot no-1071/722, Area Ac0.050 decimal, o% (&Qg
5
fotiacibyapalli, Bhubaneswar, Dist. Khurda E
SCHEDULE-N Y ﬁ
Hal Kt No- 1176, Hal plot no-1071/722, Area Ac0.050 decimal, gf y
oo Mayapalli, Bhubaneswar, Dist. Khurda E .
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DOCUMENTS RELIED UPON E ? J
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R.O.R. (j% : :%

. Any other documents are to be filed at the time of hearing.

VERIFICATION

We Pilabas Rayaguru, Aged about- 55 years Son of late Gopinath
Rayaguru Padmini Das Aged about- 48 years Wife of Chintamani Das

Sontilata Pradhan, Aged about-53 years Wife of Ramesh Chandra t

N
. - S
Pradhan  Manasi Dash Aged about- 68 years Wife of late Chakradhar
LA
W

Dash Ranu Mohanty Aged about- 51 years Wife of Smruti Ranjan .
Mohanty  Basanta Manjari Nayak aged about- 55 years Wife of ‘Zﬁ\‘

,E\J&

!

ﬂ Uk /ﬁqoi\—a\ﬂ"f—&}
‘ jz é_)&amﬁﬁ& ﬂ\&{@?ﬁ.f:fqaéax\ﬁ A

Gandharba Ch. Nayak Sasmita Mgharana, Aged about- 40 years Wife of -

Srikanta Moharana Sushama Sahoo Aged about-350 years Wife of

Taruna Kumar Sahoo Hare krushna Behera Aged about- 62 years Son of f r
Late Mayadhar Behera Prasé?ljrliuﬁar Ray Aged about- 36 years Son of Q< :j\i
late Pitambar Rout Ajaya Swain Aged about- 54 years Son of latc :‘ ;)a::_
Gandharba Swain Subasis Mohanty Aged about- 39 years Son off Arjuna k\_‘ :'%
et B
S




—) - -

Mohanty Tulasi Sahoo Aged about- 40 years Wife of Trinath Sahoo
Tapan Kumar Sahoeo Aged about-32 years Son of Late Chaitanya Sahoo
All are residing at Hal Khata no-1176, Plot no-1071, sabalk plot no-
528/722 Nayapalli, Bhubaneswar, Dist. Khurda, do hereby verify that
the facts stated above are true to the best of our knowledge and belief

and we signed on this verification being present in our advocate’s

chamber. page
- s Q;}»Qw} Q’\“"J g
. Padmi m 10 H
Sl fate f rafhan
: ,c;/ﬁrif? &ys'y
{;UU"\ Moban, FL 4
j_&, 4 (\‘“ N =1
‘%Ezwz e 0510 AE
AN TN N 'E;t\‘-f\sﬂ
' C wa:w& O’%”{%
)ma, LN VW 4&“;
%E\:)m ku\w@m&w@
v {;uquomgf’ M(Mx'\ﬁ
Bhubaneswar . (’"‘ r\?\l@'] ﬁ( 90
\ @ 200 Kig/;gscf@ Q{jﬂ 20
Date-1yy +F « 1 VERIFICANTS

APFIDAVIT

[ Pitabas Rayaguru, Aged about- 55 years Son of late Gopinath Ra; yaguru
residing at Hal Khata 10-1176, Plot no-1071, sabak plot no- 528/722
Nayapalli, 3}1110&168%75&5 Dist. Xhurda, do he;rehy solemnly affirm and

state as follows-:

1. That, I am the plaintiff no-1 in this case and I swear this affidavit
for myself and for other plaintiffs,
2. That, the fact stated above are true to the best of my lnowledge.

Identified by me '
e Vi rsashud?t ‘ ? by Y 1 @C’Zj"aeﬁw
Advocate, Bhubaneswar. | DEPONENT
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INTHE COURr OF CIVIL JUDGE SR, DIVISION, BHEUBANVESWAR
LA, NOo-___| /2021
. -
(ARISING OUT OF C.8,. NO-Z__[95Y  /2021)

e
. . o j i
Pilahos Ravaponoe and others --- Petitioners

Versus
Phiabome v Developnent Authority and another -—- Opp. parties

I\DJ A58 STATEMENT

I Pitabas Rayagury, Aged about- 55 years
Son of late Gopinath Rayaguru
2. Padmini Das Aged abeout- 48 vears
Wife of Chintamani Das
- Santilata Pradhan, Aged about-53 years (
/) Wife of Ramesh Chandra Pradhan
"‘. Sl 4. Manasi Dash Aged about- 68 years
Wife of late Chakradhar Dash -
5. Ranu Mohanty Aged about- 51 years
Wife of Smruli Ranjan Mchanty
Basanta Manjari Nayak aged about- 55 years
Wife of Gandharba Ch. Nayak
7. Sasmita Mcharana, Aged about- 40 years
Wife of Srikanta Moharana
8. Sushama Sahoo Aged about-50 years
Wife of Taruna ICumar Sahoo : ,
9. Harckrushna Behera Aged about- 62 years :
Son of Late Mayadhar Behera :
10. Pra_saﬁwanar Ray, Aged about- 36 years
Son of late PitambarRout
11.  Ajaya Swain, Aged about- 54 years
Son of late Gandharba Swain
12. Subasis Mohanty Aged about- 39 years
Son offArjuna Mohanty
13.  ‘Tulasi Sahoo Aged about- 40 years
- Wife of Trinath Sahoo
14,  Tapan Kumar Sahoo Aged about-32 years
Son of Late Chaitanya Sahoo
All are residing at Hal Khata no-1176,
Plat ne-1071, sabak p].ot no-528/722
Nayapalli, Bhubaneswar,
Dist, Khurda
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11.

[

. Pitabas Rayaguru

Aged about- 55 years

Son of late Gopinath Rayagur

. Padmini Das

Aged about- 48 years
Wife of Chintamant Das

. BSantilata Pradhan,

Aged about-53 years

Wife of Ramesh Chandra Pradhan
. Manasi Dash
- Aged about- 68 years
Wife of late Chalaadhar Dash

. Ranu Mohanty -

Aged about- 51 years

Wife of Smruti Ranjan Mchanty
. Basanta Manjari Nayak
" aged about- 55 years -
Wife of Gandharba Ch. Nayak

. Sasmita Mgharana,

Aged about- 40 years

Wife of Srikanta Moharana

. Sushama Sahoo

Aged about-50 years

Wife of Taruna Kumar Sahoo

.. Harekrushna Behera

Aged about- 62 years

Son of Late Mayadhar Behera

Prasameumar Ray
Aged about- 36 years
Son of late PitambarRout

Ajaya Swain
Aged about- 54 years

Son of late Gandharba Swain
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IN ‘THE COURT OF CIVIL JUDGE SR. DIVISION, BHURBANESWAR
LA. NO-
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13.

Al are vestding: ol Flal Khado oo LG,
Plot no- 1071, mabale plot ao 2 /722

Subasis Mohanty
Aged about- 39 years
Son ofﬁrjuna Molianty

Tulasi S ahoo
Aged about- 40 years
Wife of Trinath Salioe

Tapan Kumar sahoo
Aged about 32 venr:

'R

Son of Late Chaitanya b

Niﬁl._y(lp;llli] Hhabonenwnr,
Dist. Khurda

b hae

Alcidy Soven Phodlding:

inr

st Khuarda

Represented through its Commissioner

PETITION U/0-39, RULE-1 AND 2, R/#W- 151 C.P.C.

The above named petitioners most respectfully sheweth:

injunction simplicitor in respect to the suit schedule property. The
contents of the original suit may be treated as part and parcel of
this I.A. just to avoid the repetaton of facts.

. That, the petitioners are the beneficiary of the suit schedule

owner in dye process of law. But the opp. parties are now going to
comstruct STPD capacity micro composing center by using force. If
the opp. parties will be succeeded in their attempt, then the

petitioners will be put into irrcpérable loss and injury.

I}U.lll

Versug
v Development Authori

Lol Heva Mary, Bhubaneswar
‘cpresented through its Vice-Chairman

Hhuhineswar Municipal Corporation,
Vivelcananda Marg, Bhubaneswar

. That, the original suit of the plaintiff/petitioner is for permanent

property and till date they have not been evicted by the paramount
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~and balance of convenience leans in favour of the petitioners.

PRAVER

It is therefore prayed that your honour may gramously be pleased 0
to pass an ad-interim injunction restraining the opp. parties, their ol ¥
agents, servants to install 5TPD capacity micro cemposmg center-over (G ¢

the suit schedille property in any manner till disposal of the original suit.

3. That, the petitioners have a very good prima-facie case of their own

S )
\( b

And for which act of your kindness the petitioner shall as on duty

bound ever pray.

Bhubaneswar By the petitioner through
Py

Date-: \1 47 @hﬂ '

The advocale

SUIT SCHEDULE PROPER Y

{JT'U’{JE' P‘

Hal Khata No-1176, Hal plot no-528/3241, Arca AcO. 050 deciimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda.

SLHEDULE-B
Hal Khata No-1176, Hal plot ne-1071/722, Area Ac0.050 decimal,
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

Hal Khata No-1176, Hal plot. no-528/3240, Area Ac0.065 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-D

Hal Khata No-1176, Hal plot no-528/3257, Area Ac0.067 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

& \i‘\%
O™
3 ¥\
k. ;;; ;
" 5 9
S gy
T
o S_ ¥ %
o) & /
% - =5
Soc Wwd
W«
’(;1::) E
R
™3 - O
doog oy
ok g o
.,:), ‘,:]I- M
5
e cj\

. .
S0EMita m
SL&S“'\L‘»\M

b - &vr»»g/\a\.}

I Gl &7

/

- Padeniwi N
) So.mﬁf J@{zﬁ_ )’J e dhcion

{




SCHEDULE-E

Hal Khata No-1176, Hal plot no-1071/722, Area Ac).050 decimal,
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-¥

Hal Khata No-1176, Hal plot no-528/3235, Arca Ac0.068 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda
SCHEDULE-G
Hal Khata No-1176, Hal plot no H28/3280, Arca A(‘:ODQ? decimal,
Mouza-Nayapalli, Bhirhaoeswar, Dist. [ihurda |
SCHEDULE-TL

ITal Khata No 1176, Hal plol no-528/3239, Arca Ac0.037 decimal,

Mouza Noyapalli, Bhnbaneswar, Dist. Khurda

ol it Mo 1176, Hal plot no-1071/722, Area Ac0.050 decimal,

Mot Moyapalli, Bhubaneswar, Dist. Khurda
SCHEDULE-J

ITal Khata No-1176, Hal plot no-528/3238, Area Ac0.055 decimal,
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-K-

Hal Khata No-1176, Hal plot no-1071/722, Area Ac0.050 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-L

Hal Khata No-1176, Hal plot no-1071/722, Area Ac0.050 decimal,
Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

SCHEDULE-M

. Hal Khata No-1176, Hal plot no-1071/722, Area Ac0.050 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda
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SCHEDULE-N

Hal Khata No-1176, Hal plot no-1071/722, Area Ac0.050 decimal,

Mouza-Nayapalli, Bhubaneswar, Dist. Khurda

ATFIDAVIT

1 Pitabas Rayaguru, Aged about- 55 years Son of late Gopinath Rayaguru
residing at Hal Khata no-1176, Plot no-1071, sabak plot no-528/722
Nayapalli, Bhubaneswar, Dist. Khurda, do hereby solemnly affirm and

state as follows-:

1. That, I am the petitioner no-1 in this case and I swear this affidavit
for myself and for other petitioners.

2. That, the fact stated above are true to the best of my knowledge.

Identified by me , ﬁ
\ [ 0o, Repege

- . ¢
Advocate, Bhubaneswar. DEPONTNT




In the National Green Tribunal,
Eastern Zone Bench, Kolkata

Original Application
No.123/2022/EZ

In the matter of:

Srikanta Kumar Pakal &

another.
.... Applicant.

-Versus-

The State of Odisha& Ors.

....Respondents.

Counter Affidavit on behalf of
the respondent no.4

Mr. Rajib Ray

Advocate
Bar Association Room No. 13,
High Court, Calcutta
Mob-9830132729/7980422764
Email: rajib.ray23@gmail.com



